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Matters Under 282 
Rule 377 

MR. sPEAKER: 
vote on account. 

He is asking for a 

SHRI A. BALA PAJANOR: He 
says the surplus is Rs. 1.6 crores. I 
was listening patiently. You dO not 
know what are the conditions there; 
you are 1500 miles from that place. 
There is a petty raj, like a princely 
state. 

MR. SPEAKER: He is merely ask
ing for a vote on account; he has 
mentioned. But the normal practice 
is to present the budget for the year. 

SHRI A. BALA PAJANOR: I re
quest you to consider the matter. 
Don't think Pondicherry is a small 
state and you can brush it aside; many 
people think so. Democr~cy cannot 
be there unless small people are res
pected. Let them come out with a 
clarification tomorrow. I am afraid ~le 
has to take instructions from else
where. I do not know about Mizoram. 

MR. SPEAKER: This is not the 
occasion to discuss all that. 

SHRI A. BALA PAJANOR: I take 
constitutional objection; he cannot 
present a budget for one year. He 
can have only a vote on account 

SHRI SATISH AGARWAL: So .rar 
as pondicherry is concerned, I have 
submitted a proposal for a vote on 
account for six months; so far as 
Mizoram is concerned it is for 5 
months. Whether it is five months or 
six months Or even 3 months, the total 
budget has to be presened, I cannot 
present a budget for six months. 

MR. SPEAKER: He has made it 
clear in the statement also. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS (MlZORAM), 1978-"19 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL): I beg to pre
sent a statement showing supplemen
tary Demands fOr Grants in respect of 
the Union territory of Mizoram for the 
ye'ar 1978-79. 

]2.28 hrs. 

MATTERS UNDER RULE 377 
(i) REPORTED HARDSHIP FACED BY THE 

OPIUM GROWERS OF MADHYA PRADESH 

AND RAJASTHAN DUE TO HAILSTORM AND 

UNTIMELY RAINS 
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(ii) CONDITION OF WORKERS FROM 

MADHYA PRADESH WORKING IN HARYANA 

CANAL COUSTRUCTTON WORKS 

SHRI BHAGAT RAM (Phillaur): It 
has been brought to my notice by the 
Dist. Committee, CPI(M) Kamal, 
Haryana, that more than 20,000 wor
kers of Madhya Pradesh are working 
in Haryana Canal Constructiufl works 
under conditions of bonded labour. 
They were brought to this State by 
dHl'erent contractors on commitments 
of decent wages and other facilities. 
But now they are being paid only 
fifteen rupees a week for working 
more than ten hours a day. They are 
forced to live on the work site in 
different groups, more or less in open 
air or in small tents in s"vere winter 
and rain. 

They are kept under strict W'lltch 
and prohibited to meet outsiders. 
When they go outside for shopping 
etc., their children are kept with the 
people of the contractor so that they 
may not be able to flee away. Almost 
every worker is forced to sign for loan 
of thousands of rupees against their 
name. Those who slightly resL~t to 
work under these conditions of sla
very, are beaten brutally. 

I request the Government to con
duct an enquiry to ensure justice to 
these unfortunnte poor citizens of 
India. They should be liberated im
mediately from thE' clutches of the 
contractors. Their past wages should 
be given to them after calculation on 
the prevalent local rates. In future, 
local committtees of all parties at all 
construction works should be made to 
guarantee them wages on local rates. 
All the loans should be cancelled. 

12.32 hrs. 

GENERAL BUDGET, 1979-80-

GENERAL DISCUUSSION 

MR. SPEAKER: The House will 
now take up the general discussion on 
the General Budget. Mr. Venkata
raman. 

SHRI R. VENKATARAMAN (Mad
ras South): Mr. Speaker, Sir, if I am 
disposed to look upon the budget 
from a purely party point of view, I 
shOUld welcome it because it is the 
mC'st unpopular budget ever presented 
in this House and it will hasten the 
exist of the party in power. But the 
budget is a national document. It is 
an instrument of national develop
ment and growth and it c,mtains 
policies which set out the objectives 
of improving the economy, eradicating 
poverty and improving the standard 
of life of the masses of the country. 
It is from this point of view that I 
propose to examine this budget which 
our elder Statesman, The Deputy 
Prime Minister and Finance Minister, 
has presented to the House. I am not 
given to denigrating the country for 
the sake of decrying the Government. 
Thc Finance Minister has stated in the 
budget speech that the ,performance of 
the Indian economy during the year 
is a matter of great satisfaction, a 
statement with which subject to some 
qualifications, I will agree. It is true 
that agriculture has maintained the 
record production reached last year of 
126 m. tonnes. Industry shows signs 
of recovery and may achieve a 7 to 
8 pcr cent growth. There is relative 
price stability in respect of wholesale 
prices, thanks particularly to the 20 m. 
tonnes of food grains and Rs. 5000 
crores of foreign exchange which have 
held down the wholesale prices. I 
would, however, like to remind mY 
friends that this large asset was not 
built up by the party in power, but is in 
fact a legacy from the previous Gov
ernment. I mentioned there are a few 
qualifications to this proposition. If 
you look at agriculture, you will find 
that it has reached a plateau. stabili-


